Rajinder Singh
Vs
State (Delhi Administration)
Civil Appeal No. 373 of 1980
(N. L. Untwalia, P. N. Shinghal JJ)
09.05.1980
ORDER

1. As stated by the counsel for the petitioner and the aggrieved party the parties have compromised
this case. The conviction of the petitioner is under Sections 325 and 452, IPC. The former offence
can be compounded with the permission of the court. We grant permission to the parties to
compound the said offence. The effect of that is the acquittal of the petitioner in view of the
provision of law contained in Section 320(8) of CrPC for the offence under Section 325.

2. The other offence under Section 452 is not compoundable. Under the circumstances, while
maintaining conviction of the petitioner under the said provision of law we reduce the sentence to
the period already undergone. He may be released forthwith.
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